
CENTRAL ^KLNiaCRAlIVET RIBUMAIi. JABALHJR BE^JCH, JAB^EUR

Original Application No >48 of 2003

Jdaaipur, this the 3rd day of March# 2003.

Hbn'ble Mi:s»Shyarr& Dogra, Mhnber(judicial)

miti sai \i/o >t>tiial,
Ex-eox Boy, P.P. N6.7536 150-NC, Durg.
B/o Near Mahendra Pan Bhandar, Pt.
Hanunan mndir, Titrdih,Durg (C.G.)

(By Advocate- l-a:,S.Ganguly)

1. Union of India,
Ministry of Railway, N^ Delhi
throu^ its Secretary,

2. The General Manager#
South Eastern Railway, Garden
Reach# Kolkata.

3. Divisional Railway Manager#
South Eastern Railway#Bilaspur.

4. The General r©.nager(Per sonnel),
South Eastern Railway, Garden
Reach, Kjolkata-43.

(By Advocate- Mr,M.N.Banerjee)

-applicant

versus

-RESPON-IENTS

ORDER (ORAL)

This Original Application has been preferred by the

applicant for appointraent of her son on conpassionate

grounds in place of her hu^and# who was coiipulsorily

retired from service as Box Boy Loco w.e.f. 19.01.1998

vide Annexure A-1. The applicant's hud^and died in the same

year on 13.12.1998.

2. After the death of her hud^and# the applicant

approached beftSre the respondoits for grant of provident

Fund# Faaiily Pension as-well as other pensionary benefits

along with a prayer for appointment on conpassionate

grounds for her son vide her AnnexuresA-S and a-7. However#
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the re^ondents h^t sUent on h£4, r^resentations and they
have not given aay/to^the prayer of the applicant on these
issues so far.

3. It is further stated by the learned counsel for the
applicant that an amunt of Rs.36 , 20V- has beai paid to the
applicant as D.C.R.G. vide Annaxure a-3, wherein it has been
also inforned to the applicant that deceased fctdlal was not

entitled for pension due to rendering less than 10 years

qual if 3^serviC e •

4. In reply* it is submitted by the learned, counsel for

the ^plicant that the ai?plicant's hudDand was regularly

working since 26.1.1961 and after appearing in the trade test

and screening test* he was regularised w.e.f, 21.3.1986, H£

was conpulsorily retired from service on 19.1.1998, hence he

has conpleted nore than 10 years service to qualify him for

grant of pension and other pensionary benefits and on his

death the applicant is entitled for family pension.

5. I h&ve heard the counsel for the parties and am of the

opinion that this O.A. can be disposed of at the admission

stage in view of the fact that the representations of the

applicant vide her Annexures A-5 and A-7 are still pending

with the regpondents, which have been filed on 09.05,2000 and

13.8*2001 rej^ecti-veiy. In view of thkfact* the re^ondents

are directed to dispose of these representations of the

applicant witdiin a period of three months from the date of

receipt of copy of this order by passing a peaking and

reasoned order. If the contentions of the applicant find

in favour of the applicant, necessary orders be passed v/hile

conmxjnicating the same to the applicant. The applicant is

It liberty to sippienipnt hbr ciaim by filing necessary and

relevant docuinbnts before the authorities concerned* if die
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so desir^ and the respondaits are directed to look into
those doouit^nts and pass an appropriate ^aking and reasoned
order as directed above within specified period. With these
observations, this O.A. stands di^osed of with no order as

to co^s.

(Mrs.Shyan^
Menber (J)
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